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.. Present : Hon' blt Mr• . Purkayastha, Judi.al Member 

Hon'ble Mr1  G.S. Maingi, 	 -Member  

SUBLkTA Q-IAKAJOTY & os. 

vs. 
UNION OP INDIA & OS. 

Per the applicants : Mr. No  Mu]therjee, counsel 

Per the respondents : Mr5.R•  Basu, counsel 

Heard on : 20.01.2000 
ØDER 

Order on $ 20.01.2000 

Purkava stha.. 

Heard both the COUnSCIS. On consent of both sides, 
both the M.A. and the O.A. are taken up for hearing. 

2. 	Ld. counsel, Mr. 1. Mukherjee appearing an behalf of 

the, applicants, su)its that the O,A.1236 Of 1997 is lying 

pending for decisiorr before this Tribunal for a leng time and 

has been pasd on 29, 10.97 by which the 

applicants were alled to appear in the supplimentary written 

test without pteJuiice to the rights .and c•nteni•ns of either 

pa*rties in connection with selection test already held on 

16.12.95/26.32.95/6.1,96n condition that the result of the 

petitioners shall net be published till further orders. He 

further sunits that as per the order of this Tribunal, the 

applicants. re  given the opportunity to appear in the said 

test and now the respondents may be directed to publish their 

results as per rules and if they are found successful, they 

should be given Pprmetion in the pests in questionjas per 
rules. 	 . 

30 	uI. counsel, Mrs. it. 1asu appearing for the respondents, 

submits that she has no instruction from the side of the respondents 
in, this matter* 
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We have considered the submissions made by 'the 3d, 

Counsels for both sideg and have perused the records available 
qith u. We find no inpediment to allow the result of the 

applicants to be published as per rules and as prayed  for by 

the 3d. counsel for the applicant. Accordingly, liberty is 

granted to the respondents to publish the result of the applicants 

as per rules which was not published as per the earlier order 

dated 29.10.1997 and i th applicants( 	found to be successful 
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they should be granted the consequential benefits in accordance 1" 	 both 
with the extant rulesr With these observatiens,the M.A. and 

the O.A, are hereby disposed of. 

No order is passed as to costs. 

M 	R(J) 
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